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CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
OA No.1287/2000

"New Dslhi, this 27th day of August, 2001

Hon’ble Shri M.P. Singh, Member{A)
Hon’bls Shri Shanksr Raju, Member(J)
Smt. Latifan
w/o late Shri Shammusdin
Vill. Pathanpura, PO Pspla Idrispura
Teh. & Distt. Meerut (UP) - Applicant
{By Shri B.S5.Maines, Advocats)

VE&Ir3us

Union of India, through

1. General Manager
Northern Railway
Baroda House, New Delhi
2, Divisional Railway Manager
Northern Railway
State Entry Road, New Dslhi
3. Assistant Enginser
Northern Railway, Mesrut Cantt. .. Respondants
{(By Shri R.L. Dhawan, Advocate)

ORDER{(oral)

By filing this OA under Section 19 of Administrative
Tribunals Act, 1885, the applicant has prayed for the
grant of family pension to her including arrsars of

pension with interest @ 18% thsrseon.

‘2. Applicant has also filed MA No.1607/2000 for

condonation of dselay in filing the OA. After hearing
the learned counsel for the applicant and considering
the grounds taken by the applicant for the delay, MA is

3 Brief facts of the case, as stated by the applicant,
are +that applicant’s husband late Shri Shammusdin was
initially appointed as casual Khalasi on 12.2.1369. He
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